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and

1, Dist, Telecom Manayer
Karimnagar “fstrjict
Dept, of Telecom

Govt, of India,
Karimnagar
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Feddapally Sub Yiviszjion
Karimnuzger “jigt,

Counsel for tre appl}cént

Counse!l for the respondents
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Ox, 571 /97 . dated 17-8-97 -

Judgement

Orel order (per Hon, Mr. K, Rajendra Prasad, Member (Admn)

K;“LM

Heard Mr, Phaniraj for Mr, P, Maveen Rao for the
applicant and Mr, N.K Devaraj, for the respon-

\ ,
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1. Tries ey licant claims to have worked for a total
‘nunbir of ;g'i days from 1,10.1990 ¢o August, 1997

| which Intivdes errtain years when he worked for more than,
247 G According to the applicant, he is sti)}
€ngegsl on an intermittent basis at u‘ouﬁd the same rote
of enjazemant as in the past. His grievarce s that
grent ¢f temporary 8tatus, followed by regulatisation of
Cservice, wtich he thinks has become over due in his cese,
Fie not 89 far been grant.ed dosﬁib. the representa-ic:
eubnittrd by him on 09 -BjT% (Annexure~4) . The respon-
dente sre direstzd to examine Annexure A- 4, tf submitt 3
and rec«:ived, and take & suitable dociaion in the metter,
If the 8aid ennexure is not traccable in the r-syondents
office for any reasson, the facts as containod in the
present 04, together with the annexures, shall forn the
basis for such examination by the respondents, (a .copy of
the o will accordingly be forwarded to the respondents),
A Buitable decisiopn m3y be taken in the 1ight of the
existing scheme/rules and conmunicatad to the applicant
withiin 60 days from the date of receipt of copy of this

order,

2.  Thus the QA {3 disposed of at the admission tage,
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P.V. Ranga Ra
T T T T T e e e e ~etitionar{s)
A.V, Rama Rae '
~—~—-—~————————~—~—~——~-—~“-——f ————————————— rdvocate for the

Petitianer(s)

Versus

Dist. Telecem Manager,
: Prakasam Dist., Ongele ‘ :
R 1T 17 Bk 50 ol D e Respondent (s)

——————— y—-_-Ri.j.g.s.‘_‘_a.;_a_B..a_eﬁ-_.—.__—-.; ————————————— Advpcate for th

“espondsnt (s)
TH HIN'BLZ SHRI W, RAJESWARA RAO, MEMBER (ADMN ., )
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THE HLE'SLE SHAT

1. Uhether ‘eparters of local (e pers may oe ailowsd to sea rq°‘

N, -
No .

the judgemsnt?
2, To be rsferred 4o the Reyporter or rpt 7

3. Unather thair Lordships wish to zeec the fair copy of
the Judgeansnt ?

4. Uhether the Judgement is to be circulsted to the other No -
Benches? ’ . o :
avl ‘ ' ' ‘

Judgement delivered by Hon'ble ShriH.Rajeadra P;as;d,MAA)'
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In the Central Admbnistrative Tribunal, Hyderabad Bench

At Hyderébad

OA.1463/97

Betteen

P,V. Ranga Rao

and

1. Dist. Telecem Manager

Prakasam District
Ongele

2. Subd Djijvnl. officer(Telecem)
Markapur SubsDivisien
Markapur, P;akasam District

3. Sﬁb Divisienal Officer (Teldcem)
Pedili Sub-Division

Prakasam District

Ceunsel fer the applicant

Ceunsel fer the respendents

CORAM

dt .4-11-97

+ Appliant

Respendents
AV, Réma Ra®
Advecate

V. Rajeswara Rae
CGSC

-HON, MR. H. RAJENDRA PRASAD, MEMBER (ADMN,)
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Oh.1463/97 dt .4-11-97

Order

Oral erder (per Hen. Mr. H. Rajehdra Prasad, Member (Admn.)

Heard Mr. A.V. Rama Rae for the applicant and Mr. V.Rajeswar

Rae fer the respendents. ’ . ' .\

1. The applicent claims te -have worked f@r a tetal number eof
12056 days frem 1-9-1979 i1l date which includes certain
years when he werked for mere than 240 days. According te
the applicant‘he is still engaged en an interﬁittant basis at
areund the same rate of‘engagement as in the past. His
grievance is that grant ef temperary status., foliowed by
regularisatien ef service, which he thinks has become ever due
in his case, has net se far been granted despiie the represen-
ﬁation.submitted by him en 12-2-1997 (Annexure I). The responw |
‘dents are directed te examine Annexure I; if submitted and
received, and take a suitable decisien in the matter. If the
said annexure is net traceable in the respendent's offic& fer
any reasen, thé facts as contained in the presént OA, tegether
with the annexure, shall ferm the basis fer such examinatien
by the respendents. (A cepy ef the OA_will accordinély be
ferwarded te the respendéunts). A suitable decisien may be
taken in the light ef the axisting scheme/rules and c;mmuni-
cated te the applicant within 60 days frem the date eof feceipt
of cepy eof this-order. o
2. Thus the OA is dispesed ef at the admission stage.

: J%\D( J,_ et
(H. Raje Prasad)
Memb dmn.) ’

Dated @ November 4, 97
Dictated in Open Ceurt <
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0.A.1463/97.

TO
1. The District Telecom Manager,
Prakasam Dist. Ongole.

2, The Sub-Divisional Offlcer(Telecom)
Markapur Sub Division, Markapur,
‘Prakasam Dist.

3, The Sub Divisional Officer(Telecom)
: Podili sub Division, Prakasam Dist.

4, Onecopy to Mr A.V.Rana Rao, Advocate, CAT,Hyd.

5., One copy to Mr.V.Rajeswar Rao, 2ddl ,CGSC. CAT.Hyd.
6. One copy to HHRP.M.(a) CAT.Hyd. '

7. One copy to D.R.{(A) CAT.Hyi.

8, One.sparecopy.
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OA.1463/97 , dt.4-11-97 ¢ 1
| ~>Jd

Or¢der ‘

‘Oral erder (per Hen. Mr. H. Rajendra Prasad, Member (Admn.)
|

Heard Mr. A.V. Rama Rae fer the applicantjand Mr. V.Rajeswara

Rae fer the respendents.
i
1. The applicant claims te have werked fer a tetal number ef

2056 days frem 1-9-1979 till date which includes certain

years when he werked fer mere than 240 days. Accerding te

: |
the applicant he is still engaged en an intermittant basis at

areund the same rate of engagement as in the past. His

grievance is that grant ef temperary status, fellewed by

regularisatien ef service, which he thinks has beceme ever due

in his case, has net se far been granted desﬂite the represen-

tatien submitted by him en 12-2-1997 (Annexuﬂe I). The respons

| dents ére directed te examine Annexure I, if submitted and

raceived, and take 3 suitable decisien in thé matter. If thé

sajd annexure is net traceable in the respengent's office fer

any reasen, the facts as contained in the preésent OA, tegether

with the annexurs, shall‘form the basis fer such examinatien

by the respendents. (A cepy ef the OA will accerdingly be

ferwarded te the respendétnts). A suitable decisien may be
|

taken in the light ef the existing scheme/rules and cemmuni-

cated te the applicant within 60 days frem the date of receipt

of cepy of this erder.
|

2. Thus the CA is dispased of at the admission/stage.
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In the Central Adménistrative Tribunal, Hyderabad Bench

At Hyderabad

OA.1463/97

BefivWeen

P.V. Ranga Rae
and

1. Dist. Telsacem Manager
Prakasam District
Ongele

2. Subé DPivnl. Officer(Telacem)
Markapur Sub Divisien
Markapur, Prakasam District

3. Sub Divisienal Officer (Telacem)
Pedili Sub-Divisien

Prakasam District
Ceunsel fer the applicant

Ceunsel feor the respendents

CORAM

dt . 4-11-97

: Ampliant

Respendents

A,V, Rama Rawe
Advecate

-0

V.. Rajeswara Rae
CGSC

HON. MR. H, RAJENDRA PRASAD, MEMBER (ADMN.)
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